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EndtNo. 133315 /Rules2025 , " Bilaspur, dated _’Z—_‘LQZ;L‘L’[ ‘
Copy of Chhatisgarh Gazette dated 25/08/2025 relates 10 amendmem {n The lﬂgh Court of Chhmhglrh Rules,
2007 be forwarded to :-

1 Joint Registrar-cum-P.P.S. to Hon'ble the Chlef Justice, High Coun of Clﬁxltﬂsgirh, Bilaspur tor lntormmon of his
2, ;gfrdaiiﬂgeumry to Hon'ble Mr Justice Sanjay K. Agrawal, High Court of Chhattisgarh, Bl]upur for information of his
3. ;'xg\rlﬂﬂgemmy to Hon'ble Mr. Justice Sanjay S. Agrawal, ngh Coun of Chhatdsgarh, Bilaspur for in{omnuon ol his
4, ;gziigusnemmy to Hon'ble Mx. Justice Parth Prateem Sahu, ngh Court of Chhatdsgarh, Bﬂupur for informuion of his
5. ' {;x?l::?gecretary to Hon'ble Mrs. Justice Rajani Dubey, High Court of Chhatﬂsguh. Bﬂupu: for information of her
6. Il;ggits:d gecrémry to Hon’ble Mr. Justice Narendra Kumar Vyu, High Court of Chhmlsguh Bﬂupur for Information of
7.« ;ﬂ:vl.as: d?:lc';mry to Hon'ble Mr. Justice Nmsh Kumar Chmdravanshl ngh Court of Chhamsgarh, Bilaspur for

.. information of his Lordship.

8. Private Secretary to Hon'ble Mr. Justice Deepak Kumar Tiwari, ngh Court of Chhatisgarh, Bilaspur for information of
9, '. ;’ﬂx:vx;to: %s:lcfmry 10 Hon' ble Mr. Justice Sachin Singh Rajput, High Court of Chhattisgerh, Bilaspur for information of
10. ;ﬂx:vl;;j: ds?éfmry to Hon'ble Mr. Justice Rakesh Mohan Pandey, High Court of Chharsgarh, Bilaspur for information of
11. gir;vlgf:dsse)ﬁimy to Hon’ble Mr. Justce Radhakishan Agrawal, High Coun of Chhmlsgarh B[laspur for Information ol
12. ;u;vI;S: dss:lclfetary to Hon’ble Mr. Justice Sanjay Kumar Jatswal, High Coun of Cbhatdsgaxh. Bilaspur for lniormation ol

.13, gir?vI;:: c'lss:’cifemry to Hon'ble Mr. Justice Ravindra Kumar Agrawal High Coun of Chhattisgarh, Bflaspur for Mfomauon '
14, gi?:z:' gfr?tl:ry to Hon’ble Mr. Justice Arvind Kumar Verma, High Court of Chhattlsgarh, Bilaspur for information of
is. - ?’;isvl;f: dsssci:fetary to Hon'b]e Mr. Justice Bibhu Datta Guru, High Court oi ‘Chhattisgarh, Bﬂaspur for informadon of his
16. ;;ﬁ:xgemm 0 Hon’ble Mr Justice Amitendra Kishore Prasad, ngh Court of Chhattisgarh, Bilaspur for information

. of his Lordship.

17. Private Secretary to the Registrar General, High Count of Ch.thsgarh Bilaspur for information.

18. Steno to Registrar (Vigilance and 1&E/ Judicial/ S&A CelV/ Computerization/ Establishment) High Coun of Chhatisgarh,
Bilaspur for information.

18. Director, Chhattisgarh State Judicial Academy, High Court of Chhmisgarh, Bilaspur for information.

20. Principal Secretary, Law & Legislative Affairs Department, Govemmem of Chhatisgarh, Mamnlaya, Mahanad|
Bhawan, Atal Nagar, Nava Raipur (Chhattisgarh).

21. - Advocate General, High Court of Chhattfsgarh, Bilaspur for lnformaﬁon.

22, Assistant Solicitor General, High Court of Chhattisgarh, Bilaspur for information.

. 23. President, Chhattisgarh Bar Association, High Court Campus, Bilaspur for information. ) ;

24, The Principal District & Sessions Judge, Bastar at Jagdalpur/ Bilaspur/ Durg/ Ralgarh/ Raipur/ Rajnandgaon/ Dakshin
Bastar at Dantewara/ Janjgir-Champa/ Dhamtarl/ Korba/ Mahasamund/ Kabirdham(Kawardha)/ Untar Bastar (Kanker)
/Koriya (Baikunthpur)/ Jashpur/ Balod/ Bemetara/ Kondagaon/ Surajpur/ Sarguja at Ambikapur/ Baloda-Bazar/ Mungell/
Balrampur at Ramanujganj for information.

25. The Principal Judge/Judge, Family Court, Bastar at Jagdalpur/ Bilaspur/ Durg/ Raigarh/ Ralpur/ Rajriandgéon/ Janjgir-
Champa/ Dhamtari/ Korba/ Mahasamund/ Kabirdham (Kawardha)/ Uttar Bastar (Kanker)/ Korya (Baikunthpur)/
Jashpur/ Balod/-Bemetara/ Kondagaon/ Surajpur/ Sarguja at Ambikapur/ Baloda-Bazar/ Mungelj./ Damewada for

‘ information.

26. Commercial Court, Sector-19 Kotara Bhantha, Naya Raipur, C.G. 492101 for information.

27. The President, Chhartisgarh State Industrial Court, Near Ghadi Chowk, Raipur with a request to drculate all the
Presiding Officers of the Labour Courts for information.

28. Registrar Ministerial (C.S.J.A./Vigilance and I&E), High Court of Chhartisgarh, Bilaspur for lnformaﬂon

29, Additional Registrar (Judicial/ HCLSC/ Adm.}, High Court of Chhauisgarh, Bflaspur for information.
30. All Joint Registrar, High Court of Chhattisgarh, Bilaspur for informadon.

31. Officer on Special Duty-cum-Central Profect Coordlnamr E-Courts Mission Mode Project. High Court of Chhamsgu'h
for information.

32.-  AllAdditonal Registrar (M), High Court of Chhatdsgarh, Bilaspur for information. ‘
33. Member Secretary, Chhattisgarh State Legal Services Authority, Old High Court Building, Bilaspur for informadon.
34" All Deputy Registrar, High Court of Chhattsgarh, Bilaspur for information. - .

35. Library, High Court of Chhauisgarh, Bilaspur for information.

36. Court Manager, High Court of Chhatsgarh, Bilaspur for information.

,3/.- In-Charge, NIC High Court Computer Cell, ngh Court of Chhattisgarh, Bilaspur with a direction to upload in the
official web-site of this High Court. F}/-

216|207
(Mansoor Ahmed)
Vc Registrar General
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HIGH COURT OF CHHATTISGARH, BILASPUR
Bilaspur, the 18th August 2025
NOTIFICATION
No. 16632/Rules/2025. - In exercise of the powers conferred under Articles 225 and 227 of ti:c

Constitution of India, the High Court of Chhattisgarh hereby makes the following amendment in the High Court
of Chhattisgarh Rules, 2007, which shall come into force with immediate effect :-

AMENDMENT
1. In sub-rule (2) of Rule 142, the words, "Registered Post" shall be replaced with the words, "Speed
Post".
2. In sub-rule (1) of Rule 160, the words, "Registered Post" shall be replaced with the words, "Speed
Post".

3. In sub-rule (1) of Rule 163, the words, "Registered Post Acknowledgment Due/" shall be deleted and
after the words "Speed Post", the words, "Acknowledgment Due" shall be inserted.

" 4. In Rule 167, the words, "Registered Post," shall be deleted and in its proviso, the words, "registered

post" shall be replaced with the words, "Speed Post". .
In Rule 301, the words, "registered post" shall be replaced with the words, "Speed Post".
In Rule 326, the words, "registered post," shall be replaced with the words, "Speed Post".
7. In sub-rule (1) of Rule 340, the words, "registered post" shall be replaced with the words, "Speed Post".

By order of Hon'ble the High Court
Sd/-

(Maneesh Kumar Thakur)
Registrar General
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